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ORDER

PER N.K. BILLAIYA, AM:

This appeal by the assessee is preferred against the order of
the CIT(A)-35, New Delhi dated 24.09.2018 pertaining to
A.Y.2014-15.

2. The solitary grievance of the assessee is that the CIT(A)
erred in confirming the assessment thereby confirming the

addition of Rs.4775510/- made by the AO u/s. 68 of the Act.



3. Vide letter dated 21.07.2022 the authorised representative
of the assessee moved an application for the withdrawal of the

appeal as the tax demand has been settled under the VSV Act,
2020.

4.  On such concession the appeal is dismissed as withdrawn.

5. Decision announced in the open court on 05.08.2022.
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